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ITEM NO.9 COURT NO.12 SECTION II

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (Crl.) No(s).7901/2019
[Arising out of impugned final judgment and order dated 01-07-2019
in AN No.25441/2019 passed by the High Court of Judicature at
Allahabad]
MUNNA YADAV Petitioner(s)
VERSUS
THE STATE OF UTTAR PRADESH & ANR. Respondent(s)
(IA No. 133356/2019 - EXEMPTION FROM FILING O0.T.)
Date : 20-08-2025 This matter was called on for hearing today.
CORAM
HON'BLE MR. JUSTICE AHSANUDDIN AMANULLAH
HON'BLE MR. JUSTICE S.V.N. BHATTI
For Petitioner(s) Mr. V. Elanchezhiyan, AOR
For Respondent(s) Ms. Tulika Mukherjee, AOR
Mr. Beenu Sharma, Adv.
Mr. Venkat Narayan, Adv.
Mr. Rohit Amit Sthalekar, AOR

Mr. Purnendu Bajpai, Adv.
Mr. Shashank Singh, Adv.

UPON hearing the counsel the Court made the following
ORDER
Leave granted.
2. In the meantime, the interim order granted earlier by this

Court vide order dated 06.09.2019 to continue till the next date of
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